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IN THE CENTRAL ADt^IN 1ST RAT lUE TRIBUNAL,
PRINCIPAL BENCH,

NEU DELHI. \

Date of Decisions 24th February, 92.

OA 1272/89

IRSHAD AHnED ... APPLICANT.

VERSUS

THE CHAIRl^lAN,
RAILUAY BOARD,
RAILWAY BHhUAN,
BARODA HOUSE,
NEU DELHI & ANOTHER . .RESPONDENTS.

CORAl^S

For the applicant

For the - respondents.

... In person,

1 , Lihether Reporters of local papers may
be alioued to see the judgement ?

2, To be referred to the Reporters or not ? IM?

THE HON'BLE MR. P.K. KARTHA. . .UICE CHAlRriAN.

THE HON'BLE HR.D.K. CHAKRAUORTY . . .nEr^BER(A) .

3UDGEPIEMT (ORAL^

(Dudgsmant of the-Bench delivered by Hon'ble
Mr. P.K, Kartha, Uice Chairman.).

This application has been filed by Shri Irshad

Ahmed, uho had applied for the post of Coaching Clerk/

Goods Clerk/Office Clark/Guard Grsde-C pursuant to the

Railuay Board's Employment Notification issued in 1982.

The applicant appear^:) in the urittsn test in 1981. He

also appeared similar test in ISQz. but his nams did
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not figure in the list of selected candidates. He faels

that he has done uell in the written test and that non

showing of his name in the list'of candidates declared
successfull is not tenable.

The application uas filed in the Registry on

22.3.88. After perusal of the records^uie are of the
opinion that ths applicant did not pursue his application

in-proper tinif. The application has been filed, and the
. ^ . Acase IS not maintainable on the ground of limitation.

The applicant is not entitled to the relief sought for

in the application. It is, therefore, dismissed.

Let a copy of this order be sent to the applicant

at the address given in the application.

i^EPlBER (A) UICE CHA IRI^IAN


